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““iu, ‘IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABaL SBENCH AT |HYDERABAD

M.AJNO. 372/94 (Extention of time)
in © A.760/90.

Date of Order: 17-64904,
Between: :

1, Tne Union of India, rep. by
Secretary to Govi.Min.or Defence,
South Block, New ielhi,.

2. Engineer-in-Chief, Army Head wuarters,
Kashmir House, DHQ PO, New Delhi-1l.

3. Chier BEngineer, Southern Command, FPune-3}l 001,

4, Cnief Engineer(P) Factory
Parade Grounds, secunderabacd=-3.

ee Applicants/Responaents
and

]
Lanka Rama Mohana Sastry.
’ ve Respondent/Appli:ant

For the &pplicantss Mr.N,v.Ramana, Addl,.CGsC,
For the Respondent: Mr,N,Ramamohan Rao, Advocate.
CORAM: ' .
THE HON'BLE MR,JUSTICE v4NEELADRI RAC : VICE CHATIRMAN
: AND. : ,
THE HON'BLE MR,R,RBANGARAJAN & MEMBER{ADMN)
The Tribunal made the following Order:-

This is an application filed by the Responcents in the
OA praying ror extension of time till 30-6~94 for implementigg
the judgment in the above OA. Heard both tne learned counsels,
Time is granted as prayed tor. M.A. is accoraingly alloweJ.

o P,

weputy Reglstram(J)CC

To

1. The secretary to Govt, Ministry of Defence,
Union of India, South Block, New relhi.
2. The Euyineer-in-Cnief, Army Head Quarters,
Kashmir House, Dd{j PO, New Delhi-~1l. '

3. - The Chief Engineer, southern Command, Pune~}l.
4, The Chief Eagineer, (P) Factory Parade trounds,

Secunderabad-3.
‘5., Cne copy to Mr.N.v.Ramana, Aadl,CGSC.CAT.Hyd,
6. One copy to Mr.N.Ramamohan Ra0, Advocate, CAT.Hyd,
7. One spare copYe.
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